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Advocate for the : ----------?-_-»--------M .................................

' {Applicant (S)} - Ap. 4.0, LS
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v {Respondent (S)} '

Notes of the Registry Date ' Order of the Tribunal

L t). 2> T 05.11.2009 M.A. No.119 of 2009 has been filed by
| m < Cé’“%””“?é £ the Respondents seeking modification of our
PeSbry Ra, been &‘43 ~ |order dated 05.10.2009 whereby
by /Al AWA‘W FAne Respondents were directed to release salary
’QZZD aL /e T / W4 to the Applicant 6? Postal Assistant latest by }
rs . Aé/HV&m Z:?M’l : 26.10.2009. It is contended that Applit:oml is,

' éi;l hC’?AT kes (D £s” : in fact, not working as Postal Assistant, but
va M ng, &hﬁw)b 1 working as Postman, Thus, it was emphasized
fho wcﬂtbp ﬁjo ;‘C&fu that the order dated 05.10.2009 needs
if? i) Ma/ﬂf} %méj " |comection and the word “Postal Assistant”
vio Llatrom g} T ol ~ |need:s to be substituted by word “Postman”.
late) olibo3 e afeed C.P. 10/2009 has been preferred by
;'7 oA No ?2/C95 J)' 7AS ‘ the Applicant alleging that aforesaid orc;iet
%%ﬁo@%% She om L] | dated 05.10.2009 has been W L
oA &W) Cée‘umw\/ -9, Ancleae violated as no salary has been paid to him fill

: . date. Mr.M.K.Boro, leamned Addl. C.GS.C.
%ﬁ A seeks fime to obtain insfrucﬁon;_

,éf’-{ //aS‘ List on 09.11.2009. .
Ay / ! ) »
. ‘ L~
(Mt:don%(:ho’rurvedi) (Mukesh Kumar Gupta)
| Member (A} Member {J)

/bb/



»
P75
“ _;,_P
s
v
b
"
2
YL =
. P, r
- RIS P
i

. :
R v
. ¢
- .- te.
ed . [h S e
a v .
. et
7~ [l A LRFENEW g
D/A .

HEA AU
il Pl I
FROERS P

5 2

v
A
‘. R
- .
o b * L&
. L
N e —’<
v
e
so Nres Lt
¢l .

RETOINEIE

=

¢ ‘}/L/vv./o/ 2099

_ 0
09.11.2009 |

None appears for parties.
11.11.2009. '

Y

~ (Madan Ku rChaturvedi)'
9 Member (A)

®Ad jourped to

T K«
{Mukesh Kumar Gupta)
Member (J)
nkm :

Edil this mattex on 07.12.2009 along

01.12.2009
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~ 11.11.2009 Mr M.K. Boro, leamed counset for the

respondents  has peruced documents 1o
show that applicant has been paid a sum of
v~ Rs.25,728/- bering the pay and alliowances f!or‘
the period July 2009 to Se;ﬂtember 2009 as’
well as Rs.8,936/- for the period October 2009
M H.K. Dos, leamed counsel for the opplicant =
confirms the receip? of aforesald payment by
applicont. in this iew of the motter !eféffned
-counsel for _oppncdm seeks Mmdrcwéi of
C.P.N0.10/2009 as weill as M.P.No.119/2009.
. Order accordingly.

As far -QS C.A.N0.72/200% Is concemed,
leomned counsel for applicant seeks some

time to argue the mo?_jer.\ Since the matter is

4

~ akready listed on 01.12.2009, # may be lsted
. on 01.12.2009 accordingly. - '

' XS /w—»q <>
= {Madan Kuor Chaturved)] - - (Mukesh Kumar Gupta) - (.
Memper (A} - e o e Member ()

. 5 k. .- R R .

01.12.2009 Call this matter on 07.12.2009 along

O.A.No.72 &f 2009.

Madan Kumak Chaturvedt) Mukesh Kumar Gupta)
. .I . (A) Member (J)
m
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'GUWAHATI BENCH :: GUWAHATI;:

cP.No. O  of 2009

In O.A. No. 72/09

Sri Dbipak Medhi. -
-vs-

Union of India & Ors.

IN THE MATTER COF:

An application under Section 17 of the
Central Administrative Tribunal Act’ 1985
for drawing | up contempt proceeding
against the contemnoré_for their willful
and deliberafe violation of the judgment
and order dated 21.04.09 passed in O.A.
No. 72/09 by this Hon’ble Tribunal.

- AND -

IN THE MATTER OF:

An application prayiﬁg for appropriate

execution of the judgment and order dated

21.04.09 passed in O.A. No. 72/09 by the

Hon’ble Tribunal invoking Rule 24 of the
Central Administrative Tribunal

(Procedure) Rules’ 1987.

- AND -

IN THE MATTER OF': ‘

Sri Dipak Medhi,

Son of late K.C. Medhi

Fatasil Ambari, Near Kali Mandir,

Guwahati; 781025. PETITIONER/APPLICANT
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1. Mrs. Radhika Doraiswami,

Secretary, Ministry of Communication,

Department of posts, New Delhi -110001.

2. Sri Monojit Kumar,
The Chief Postmaster General, Assam

Circle, Panbazar, Guwahati -1.

3. Sri Dwipendra Nath Sarma,
The Senior Superintendent of Post
offices, Guwahati Division, Meghdoot

Bhawan, Guwahati-~ 1.

4. Sri Nripen Deka,

The Assistant Superintendent of Post
offices, Guwahati Division, Meghdoot
Bhawan, Guwahati-1.

CONTEMNORS /RESPONDENTS

The humble petition on behalf of the petitioners above

named MOST RESPECTFULLY SHEWETH:

1. That the petitioner/applicant making grievance against-
the discrimination meted out to him and praying for similar
benefit of absorbing him in the cadre of Postal Assistants as
has been done in the case of similarly situated persons

preferred the Original Application No. 72/09 Dbefore the

Hon’ble Tribunal. The Hon’ble Tribunal having found a prima

facie case and after hearing Mr. M.K. Boro, Addl C.G.S.C. was
pleased to pass an order dated 21.04.09 issuing notice to the
respondents with an ‘ ad-interim order directing the
respondents to maintain status-quo of the applicant until
further orders along  with a direction to keep one post of
Postal Assistant/Sorting Assistant vacant out of 124 posts

notified in the year 2009.

A Pak pre S
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A copy of the ad-interim order dated

21.04.09 1is annexed herewith and marked

as ANNEXURE- 1.

2. That the petitioner/applicant begs to state that
immediately after passing of the interim order dated 21.04.09
the applicant submitted a representation dated 27.04.09 by
registered post enclosing the copy of the order dated
21.04.09 to the Contemnor No. 2 along with a copy to the

Contemnor no. 3 intimating the respondents about the passing

va the interim order dated 21.04.09. Accordingly the

respondents have received the communication.
A copy of the representation dated
27.04.09 1is annexed herewith and marked

as ANNEXURE- 2.

3. That the applicant begs to state that as per the interim
order dated 21.04.09 the -applicant is still serving as
officiating Postman under the respondents and discharging his
duties to the satisfaction of all concern. The respondents
filed their written statement in O.A; No. 72/09 along with
M.P No. 77/09 on 07.08.09 prying for vacation of the interim
order dated 21.04.09. Accordingly, the applicant has also
filed his rejoinder and objection to the M.P. No. 77/009.

4. That the petitioner/applicant begs to state that the
last extension order pertaining to the officiating
arrangement of the petitioner/applicant was up to 02.07.09.
Thereafter, no order has been issued by the
contemnors/respondents towards extension of the officiating
arrangement of the petitioner. Although the order of the
Hon’ble Tribunal dated 21.04.09 was crystal clear protecting
the status of the petitioner/applicant, however the
contemnors/respondents have interpreted the order of the
Hon’ble Tribunal in their own way and have given a wider
meaning stalling the month salary of the petitioner from the
month of July’ 09 onwards i.e. from the very next month of

last extension. It is stated that the petitionér made several

A pasc 1P
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requests to the respondents for release of his salary.
However the contemnors/respondents are denying the release of
arrear as well as the current salary of the petitioner
although the petitioner is still serving as Postman under the
contemnors/respondents. It is stated that such an action on
the part of the contemnors/respondents in making attempt to
re-write the order of the Hon’ble Tribunal is contemptuous in
nature. Therefore, due to such contemptuous action of the
contemnors/respondents it has Dbecome impossible for the
petitioner/applicant to manage two square meals for his

family.

5. That the applicant begs to state that being aggrieved by
illegal action on the part of the contemnors towards not
releasing the arrear salary w.e.f. July’ 09 onwards as well
as current salary, the petitioner approached the Hon’ble
Tribunal by way of filing M.P. No. 82/09. The Hon'ble
Tribunal while taking up the matter on 01.10.09 was pleased
to fix the matter on 05.10.09 along with the O.A. No. 72/09.

6. That the petitioner/applicant begs to state that the
Hon’ble Court on 05.10.09 while taking up the matter after
hearing the Learned C.G.S.C. was pleased to pass an order
directing the respondents to release the arrear as well as
the current salary of the applicant immediately latest by
26.10.09. The Hon’ble Court also observed that non payment of
monthly salaries to the applicant amounts to commission of
contempt by the respondents.
| A éopy of the order dated 05.10.09 is
annexed herewith and marked as ANNEXURE-
3.

7. That the petitioner/applicant begs to state that
immediately after. passing of the order. dated 05.10.09 the
applicant submitted representation dated 06.10.09 by
registered post enclosing the certified copy of the order
dated 05.10.09. It is stated that the respondents have
received the copy of the order dated 05.10.09 and they are

AP ak predls’
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duty bound to comply with tire—o6rdeér of the Hon’ble Court.

However, even after receipt ‘of the order and having full’
knowledge of the passing of the order the respondents are not
releasing the salary of the petitioner causing willful and
deliberate violation of the'order of the Hon’ble Court. _
A copy of the representation dated
06.10.09 is annexed 'herewith and marked

as ANNEXURE- 4.

8. That the petitioner/applicant begs to state that after
_ passing of the order dated 05.10.09 by the Hon’ble Court the
petiﬁioner was of the bonafide belief that the
contemnors/respondents will his release thé arrear as well as
current salary because due to non release of the salary
~w.e.f. July’ 09 it has become impossible for the petitioner
to run his family and his family is in starvation. However,
although the Hon’ble Court had directed to release the arrear
as weli as the current salaries of the petitioner before
- 26.10.09, the contemnors even after receipt of the order and
having full knowledge of the passing of the order dated
,05;10.09 are not releasing the salaries of the petitioner
only for the reason that the petitioner has approached the
Hon’ble Court praying for Jjustice wherein the aforesaid
contemnors are party to the proceeding; Therefore, being
aggrieved by the contemptuous action on the part of the
contemnors towards not releasing the arrear as well as
‘current salary of the petitioner within the dated fixed by
the ’Hon’ble Court i.e. 26.10.09, the petitioner served a
legal notice dated 30.10.09 through "his counsel demanding
release of his arrear as ‘well as current salary. However,
even after serving of the iegal notice the contemnors
continued on the act of willful and deliberate violation of
the order dated 05.10.09 passed by the Hon’ble Tribunal and
sat over the matter. . | |
A copy of the legal notice dated 30.10.09

along with the postal receipt is annexed

herewith and marked as ANNEXURE- 5.

kP pr ST



9. That the petitioner/appliéént begs to- state that the
contemnors/respondents have full knowledge about the
direction passed by the Hon’ble Tribunal in the order dated
05.10.09. However, in spite of this the respondents have
acted in a contemptuous manner and did nothing towards
Vcompliance of the order by releasing the arrear as well as
current salary of the petitioner which is a clear case of
contempt. The contemnors/respondents by such action/inaction
have shown complete disregard to the directive given by the
Hon’ble Tribunal. The respondents for such inaction and
willful and deliberate vidlation of the said order dated
05.10.09 made them liable to be punished under the Contenmpt
of Courts Act.

10. That the petitioner/applicant begs to state that the
contemnors have acted in violation of the order dated

05.10.09 by not releasing the arrear salary w.e.f. July’ 09

S—

as well as the current salary of the petitioner. Hence, they
are liable to be punished severely for their such action
invoking the power under Section 17 of the Administrative
Tribunal Act, 1985 read with provision under the Central
Administrative Tribunal (Contempt of Court’s) Rules, 1992 as
well as the provisions contained in the Contempt of Court’s

Act’ 1971.

11. That the respondents/contemnors have received the copy

of the order dated 05.10.09 passed by the Hon’ble Tribunal

but in spite of that did nothing for releasé of the salary of
the petitioner and sagsover the matter making the life of the
petitioner miserable and forcing the entire family of the
petitioner to face starvation. The respondents acted in a
contemptuous manner and are liable to be punished severely
for willful and deliberate violation of the order of the

Hon’ble Court.

12. That the petitioner begs to state that the contemnors
are top ranking officials of the Union of India with clear

and specific knowledge about the sanctity of the Hon’ble

Apr s Oute
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Tribunal’s order. As such they‘ought'to have complied with
the Hon’ble Tribunal’s order and release the arrear as well
as the current salary of the petitioner. However, the
inaction on the part of the contemnors/respondents amounts to
willful contempt of the Hon’ble Tribunal’s order and liable

to be prosecuted.

13. That the petitioner begs to state that the respondent’s
willful disobedience of the direction given by this Hon’ble
Tribunal of which they had full and specific knowledge have
the effect of diminishing the authority and prestige of the
this Hon’ble Tribunal in the minds of the public and is
likely to disturb the confidence of the public in the
unquestioned effectiveness of the order of the Hon’ble
Tribunal. As such, the respondents/contemnors are liable to
pe punished for their disobedience of the Hon'ble Tribunal’s

order dated 05.10.09 passed in O.A. No. 72/09.

14. That the petitioner begs to state that the respondents
are flouting with the order if the Hon’ble Tribunal only to
malign the prestige of the Hon’ble Tribunal by willfully
disregarding the said direction of this Hon’ble Court and as
such are liable to be prosecuted under the Contempt of Courts

Act’ 1971 and be punished accordingly.

15. That thev petitioner begs to state that the

respondents/contemnors have not yet filed any writ petition

against the order dated 05.10.09 ménafﬂzéfjgﬁghgiéémer hés4
attained its finality. It 1is therefore, the respondents are
pound to follow the said order dated 05.10.09 passed by this
Hon’ble Tribunal in its true spirit. In case of any deviation
from the said judgment it will amount to committing contempt
of Court’s order and for the same the contemnors are liable

to be punished in accordance with law.

16. That the petitioner has filed this petition bonafide and

secure ends of justice.

AP e preeda’
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In thé premises aforesaid it is
most respectfully prayed that Your
Lordships would graciously be
pleased to admit this petition, call
for the records of the case and
issue notices to the contemnors
calling upon them to show cause as
to why appropriate contempt
proceeding shall not be drawn up
against them and punish them
severely® and after perusal of
records and after hearing the
parties on the cause or causes that
may be shown, be further pleased to
draw up appropriate contempt
proceeding against each of the
contemnors and to punish them
severely ~for their willful and
deliberate violation of the order
dated 05.10.09 passed in O.A. No.
72/09 with a further direction to
comply/implement the said order
forthwith  without  further delay
releasing' the arrear salary w.e.f.
July’ 09 along with thev current
salary of the petitioner and/or pass
any such order/orders as may be
deemed fit and proper considering
the facts and circumstances of the

case.

And for this act of kindness the petitioner as in duty

bound shall ever pray.

AT fo2e g
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DRAFT CHARGE

Whereas, 1. Mrs. Radhika Doraiswami, Secretary, Ministry of
Communication, Department of posts, New Delhi -110001, 2. Sri
Monojit Kumar, .The Chief Postmaster General, Assam Circle,
Panbazar, Guwahati -1, 3. Sri Dwipendra Nath Sarma, The
Senior Superintendent of Post offices, Guwahati Division,
Meghdoot Bhawan, Guwahati- 1, 4. Sri Nripen Deka, The
Assistant Superintendent of Post offices, Guwahati Division,
Meghdoot Bhawan, Guwahati-1l., have willfully and deliberately
violated the order dated 05.10.09 passed in OTA' No. 72/09,
by this Hon’ble Tribunal and as such they are liable to be

punished severely for committing contempt of Court’s order.

AL ar oz JL.
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I, sSri Dipak Medhi, Son of Late Kanak Chandra Medhi,
" resident of Fatasil Ambari, Near Kali Mandir, P.O- Fatasil
Ambari, Dist- Kamrup, Assam- 781025, do hereby solemnly affirm

and state as follows:

1. That I am the petitioner in the instant contempt
petition. I am well ~conversant with the facts and
circumstances of the case and as such I am competent to swear

this affidavit.

2. That the statements made in this petition in paragraphs
4, 5, 9, 10, 11, 12, 13, 14, 15 and 16 are true to my
knowledge - and those made paragraphs 1, 2, 3, 6, 7 and 8
being matters of records are true to my information derived
there from and also contains information to the best of my
- knowledge. The rest are my humble submissions before this

Hon’ble Court.

3. The Annexures are true copies of their originals and I
have not suppressed any material facts.

And, I sign this affidavit on this the jif:_ day of
November, 2009.

Identified by me
A an St

. g
b M% DEPONENT

Advocate

Sworn/ solemnly affirmed
before me on this the

day of May’09.

g™ ase”
SIGNATURE



==

I'K';\J’Q NG,

Ske Rile 42 )

. CENTRAL  ADMINISTRATIVE TRIRAAL -AN’JE.\’ URE - 1
GUNAINTI BENCH: |

$
¢
{
Q

) ORDERSHEET S Mmmggt;aﬁi\re'mmna%
| ‘ AT YT
1) Criginal Applicatien Ne: ~ /2009
: a - proy
2! Mise @etitien No /- | 0
. v Bench
3.! Gontempt Petition No / Guwah’m
Tl {Q Ti’m‘ﬁg
- 4. Review Applic&ti’m Ne </ ‘ e :
Applicént(s)v *l)‘lft\lL He A0 -
Respondant(S) K Ay, D t %j’»k.‘i“
‘Advecate fer the Applicant(s)s__S. SauvmAa,
M.l DAy
Advocate for the Respondant(s):6 Qe OC
Netes ef the Reglstri te — lrder ofthoj»fr‘fbu.nal‘ ,
1
21.04.2009 Hbard Mr. H. K. Das, learncd .
counse!l Sor the vApplicam, gud Mr. M.K. ,
;‘fo Bowo, ledrued Addl Standing Counsel for

the Gove mucat of India (to whow a copy
of this §.A. has dhde\ been ::.upphui)
and peiised the materials placed on

ecord.

2. Adpit.  Issuc  notice to the
Respondgnts requiring them 1o file their -

wiitten s$§tement by 11.06.2009.

3. As  an ad-interimn uweasure, the

Respondent should maintain the status-

quo of u Apphpan( (who is coutmuu:g as
—————"") Lo

tempo Posl'man at l\hazghuh Sub-
Post Oﬂici tmdcr Gll\\ahdﬂ G P O ) mnu'

fuirther o1
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+ The Respondents should also keep

vacant One post of Plostal

ﬁ . - . ~

Assistant/ Sorting Assistant (out of 1,01

vacant posts; which has been notified (1o ).

be filled up by a recruitiment)  winder

Annexurc-Af 19, so that the siune can he

given to the Applicant in the event of his

succeess in this case.

S. While passing  this  ad-interung

orders, liberty is hereby granted 16 the
Respondents 1o file their objection, if anv,
to the interim praver made in this O.A,

sl to this ad-interim onder.

6. Scad copics of this owder 1o the
Applicant and to the Respondents (along
with notices) in the addiess given in the

QA

7. Firce copics of this onder he also

supplicd to the counsel appearing  for

both the parties., _ Voo

-~

Sdy-
M.R. MOHANTY
VICE CHAIRMAN
TRUECOPY
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BEE Ty N L AN
“Q"-: Q"’ \,' \\\ N

¢ A N : .
f‘ S gL e '
LR S S S A

cetion a2 '
LTI LA Trhunan

ey TR P

EN TR T
Aywamar Bt

e RTINS
TTTETT Ty awnat -



— "5_ | .
| Awexuce -2

Date: 27.04.09.
*‘___—_______——-—’-

S
‘ gﬂﬁf” Assam Circle, Meghdoot Bhawan, Guwahati- 1.
Sub:- Order dated 21.04.09 passed in O.A. No. 72/09 (St
Dipak Medhi -Vs- U.0.I & Ors.)

Sir,
Being aggrieved by the inaction and discrimination on
‘the part of the respondents I have approached the Hon'ble
‘Central Administfative Tribunal, Guwahati Bench by way of
filling O.A. No. 72/09. The Hon’ble Tribunal after hearing
the parties to the procéeding at length is pleasedbto‘pass an
order dated 21.04.09 directing the respdndenfs to maintain
status—-quo towards my service with ‘é further. direction to
QEEE“T—TEEET post of Postal Assistant/Sorting Assistént (out
of 124 vacant posts) vacant, which has been notified in thé
year 2009 (Annexure- 19 of the O.A.). o
I therefore request yéur,Honor to comply with the oraer

———— e e e A

passed by the Hon’ble Tribunall
Thanking you.

Sincerely ybufs

Copy to:
1. The Senior Superintendent of Post Offices, Guwahati

pivision, Meghdoot Bhaﬁ%ﬁ, Guwahati- 1.
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1 Cxiginal. Applicatien No: ‘ 2 72009 C_&,@%@Wf AT
2} Mise @etitien No _ . / \
3. Contempt Fetitim No - . / :
4/ Review Application No____ ./ Guwahaﬁ Bex:cg
' ) et
Applieant(s)___Dipalk e Adal . [
Respendant(s)_~ Ay 0. T q(.'kgf i
Advecate for the Applicant(S)s__S. Savmnma. | :
S H:la- Dha
E
‘ A&'vocaie fer the Respondant(s):6 (G
Netes of the Reglstrl fhate 1 Ctdor of tho‘ﬁ'ihmal ]
T 65.10.2009 In this case wnﬂen sfotemen! ond
, rejoinder have dready been filed by
the parties. In the rejoinder a point of
low has been set up, for which,
— adjoumment from 01.09.2009 fill today
e }1:1!
v U, . was granted to the Respondents. Today
*‘ @‘ 3 MrMK.Boro, leomed Addi. Standing
“ S counsel ’represeniing the Respondents
Voo g states that no wiitlen reply fo the
N /s',, -~ rejoinder is necessary to be filed and
\\ — the point of law shdll be unanswered ot
the hearing. {
2. In the aforesdid premises, call this
matter on 01.12.2009 for hearing. '
3. By way of fiing M.P. }10.771200_9,
Respondents sought vacatfion of the
_ A&M inferim order; which was passed on
21.04.2009. Since the matler is now
rJJ;M/, going to be fisted for finadl hearing, N
_ prayers made in M.P. No.77/2009 shail
Mm i be taken up on 01.12.2009 at the final

hearing itself.
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4, It has been stated, on behgif of
" the Applicant, in M.P. No. 82/2009 'hot
pp A

dlthough (on the strength of the interim
order) the Appli icant is conlinuing fo
serve as PosfdAssutcmt he is not bemg

paid monthiy solory by the

- Respondents, Nonpayment of monthly

salaries to  the Applicant (who s
M
confinuing to serve on the strength of

interim order} amounts to commission of

* contempt, by the Respondents, of the

inferim order dated 2] 04.2009.

R ondenfs should, therefore, make

payment ol monih!y sdlaries fo the

Appﬁcon' in the post of Postal Assistant.
Arrecrs &dcny of the Applnconl as on
m. ‘shou!d be paid to him
immediately latest by 26.10.2009.

5. Cdll this matter on 01. !22009 for
hearing.
6. Send copies of this order 1o the

Applicant and to the Respondents in
the address givenin the O.A.

7. Free copies of this order be diso

supplied o Mr.HK.Das, Iémned counsel

for the Applicant and to Mr.M K Boro,

leaned  Addi. Standing  counsel
representing the Respondents. Y
8d/-

MANORANJAN MCHANTY
VICE CHAIRMAN.
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To,
I'he Chiei Postmaster General,

Assam Cirxcle, Panbazar, Guwahati-1.

Sub:-Order dated 04%.10.09 passed by the Hon'ble Jenur.d
Administ:ative Tribunal, Guwahati Bench, Guwal. t: .
9.A. No. 12/09. '

Sir,

With due .deference 1 would like to inform e

e;pfaying for celease of my arrear salaries as wall .
;monthly salaries, { have appfoached the Hon’ble‘ Conlr.g
-Administrative, Tritunal, Guwahat;'Bench, Guuahati "Ly vuy
filling M.P." No. 82/09. The Hon’ble Tribunal after bhoavipg -
the parties to thé proceeding was pleased to pabs'an.]u.Li
datec 05.10.09 dire:ting the respondents to pay my twsithi,
salaries as well as the arrear salaries immediately. i
Hon’kle Tribunal while passing the order a&also took it e
the fact that non payment of monthly salaries amduits
commission of - contempt by the respondents of the intcrin
order dated 21.04.09. ' '

' In the backdrop of above circumstances I pPray - loezio:
Your Honor to .comply with the order of the Hon'bie TAZLHH’
‘ .dated 05.10.09 and release my arrear salaries along wvith
‘ monthly salary.

Thanking you.

' . Your’s faithfaliy
. patc pa 7.
. 4
Copy to:
V/f. The Sr. Superintendent. of Fot of fiees, PP

1 - divisicn, HMHeghdoot Bhawvan, Guwahati-1.

2. The Assistant Superintendent of Post Ofricen,

yﬁé,e Divigion, HMeghdoolt Bhawan. Guuahzri- o
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Counter No:1,0P-Code:t INDIA pogy Cownter toit,0F-Code:fl INDUA POST (ounter Nosi,0F~Code: i T

TosTHE ASFOS, ,GHY WEST SUB-DN To:THE SSFOS,GHY-DN. TosTHE CF#G, . A3540 CIRLLE,

GUWRHATI-1, PIN: 781001 GMAHATI- 1, PIN:781001 QUHANTI-L, PTG 7BI00

KtiiSgrass, ) ) © Wts15grams, Wt:i3grams, N '

Ats25.00 , 07/10/2009 , 10:44 Aet:25.00 , 07/10/2009 , 10:44 ARL:25.00 | 07/10/2009 | fsd’

<Hawe a nice day>> <<Have a nice day’> <iHave a nice day. -
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-the instruction of my client to approach the Hon’ble Tribunal by way of initiat

_.']\j'z_ | Aun&xu&ﬁ o]

Sri Hridip Kumar Das. 1015, Gokul Path, Pub Sarumatana

Advocate. Dlspur, Guwahati-781036
Gaubati High Court, Guwahati. - - Ph: 9954055420
Ref: ' o g . - - . Date: 30.10.09
To,

The Chief Postmaster General,
Assam Circle, Panbazar, Guwahati-1.

Sub: Legal Notice.
Sir,

Upon authority and .as per instruction of my client Sri Dipak Medni, son of late
K.C. Medhi, officiating Postman in Kharghuli S$.0., resident of Fatasil hmbari, Near

Kali Mandir, Guwahati- 781025, Assam, I give you this legal notice as under :-

1. That my clxent aforesald making grievance against “the discrimination meted cut

to him and praying for similar benefit of absorbing him in the cadre of Postal -

Assistants as has been done in the case of similarly situated persons preferred tho
Original application No. 72/09 before the Hon’ble. Tribunal. The Hon’ble Tllhuna]
having found a prima facie case was pleased to pass an ad-interim order dated 21.04
directing the respondents to maintain status-quo of the applicant until further crde
with a further direction to keep one post of Postal Assxstant/Sortlng Assistant vacan
out of 124 posts notified in the year 2009.

~ o

2. That my client aforesaid is still serving under your good office as postman in
the Kharghuli s.o. However, after passing of the interim order by this Hon’ble Court,
you have stopped the salary of my client aforesaid from July, 09 onwards.

3. That having found no alternative my client aforesaid has upprOoched'the Hon'ble
Tribunal by way of filing M.P. No. 82/0%9 in O.A. No. 172/09 praying for appropriate
direction for release of his arrear as well as current salaries. The Hor‘ble Tribunal
after hearing the parties " to the proceeding was pleased to pass an order dated
01.10.09 directing the respondents to rglease the salar of - the a&ppli
expeditiously at latest by 26.10.09. The aforesaid order dated 01.10.09 has i
communicated to you vide communication dated 06.10.0% by my client aforesaid ana 1t
was duly received by you. However, in spite of the clear cut direction of the Hen'ble
Court to pay the salaries within 26.10.09, till date neither the arrear salary nor the
current salary of my client aforesaid has been released by you as directed by tne
Hon'ble Court. Therefore, having full knowledge of passing  of the order date
01.10.09, till date you have not released the arrear as well as current salary o my
ciient aforesaid and you have acted in a contemptuous manner by willfully ana
deliberately v1olat1ng the order of the Hon’ble Tribunal dated 01.10.05 resulting in
contempt of court.

.
{

9. In the backdrop of above circumstances I give you this legal notice.making &
demand to pay the arrear_as well as currept salary to my client aforesaid as per th
order dated 01.10.09 immediately on receipt of this legal nocice, failing which 1t

[4

Contempt of Court proceeding against you for willful and delikerate violation of

.order dated 01.10.09.

I hope and trust that there would be no occasion for any furtner lxcxgntxon I¥8
respect this issue dragging you unnecessarily into it.

Sincerely Yours

f?;ﬁ*"oq'
H.K.Das
Copy to: . .
1. The Secretary, Ministry of Communication, Department of Posts, New Delhi-1.
2. - The Sr. Superintendent of Post. Offices, Guwahati Divi., Meghdoot Bhawarn, Ghy-1.
3. The Assti. Sur(”h’f~deh‘i of Post affices, (ARSI Divi, ¢8AJod Bhavan, G‘k,-¢

Central Administrative Tribunal
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